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- The applicaticn is disposed of in
terms of the crder. No order as to costs.

L—Vv

Vice-Chairman




I

Fupe

£
H
r
"
I
%

“DETS

/7

NOT ::70'1' EhRE R

1stry

)

£/
-

¢

-~

e

o




;,‘ ’\
¥ |
CENTRALVAUMINISTi'TIVE TRIBUNAL
GUWAHAT I BENCH
f 228 - 2002,
/ R.A. NO. o ° ° L] ° Of
| .
| : 2-5-2003
| DATE OF DECISION 0000.00.0000‘0.‘
\? e et A Cp s, '
’ Md. Khamir Ali _ 4
e o o - ‘J e o © o © o ° . . - L] ° ° . ° ° & © © o . o .APPLICANT(S)'
l
.‘ ‘1
J Miss B.R.A. Sultana . . .
o ° ° _iﬂ o o o o ° ° ° ° o ° © ° o o ° o © o © ® 0 o < wva’l‘E FOR THL
I APPLICANT(S).
|
| |
| | |
| i - VERSUS -
; union of India & Ors. -
a °o e " ° ° e o © o o o o ° e e ° s ° ° ° o e o o R.ESPO].\H-)J'J].\TI‘ ( S ) .
[ sri A.K.Choudhury, Addl.C.G.S.C
‘ .« o .w. s e e v e e o s s s e 4« o e 4 o o o o s o HADVOCATE FOK THS
i RESPONDENT(S) .
| ! ’
| ,
THE &bN'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN

i
THE ﬁON'BLE

b .
1. wﬂether Reporters of local papers may be allowed to see

tﬁe judgment ?2
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| 2. T? be referred to the Reporter or not ?

3. wbether their Lordships wish to see the fair copy of the:
j?dgment ?

4. Whether the judgment is to be circulated to the other
EFnches ?
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No. 228 of 2002.

Date of Order : This the 2nd Day of May, 2003.
The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman.

Mé Khamir Ali, .
Senior Section Superviser,

Office of the Chief Superintendent,
Central Telegraph Office,
Panbazar, Guwahati-l. «..Applicant

By Adocate Begum Raushan Ara Sultana.
- Versus -

1. Union of India,
represented by the Chief General Manager,
Assam Telecom Circle,
Ulubari, Guwahati-7.

2. Bharat Sanchar Nigam Limited,
represented by thé Chief General Manager,

Assam Telecom Circle,
Guwahati-7.

3. The Chief Superintendent,
(at present newly designated

Divisional Engineer),
Central telegraph Office,
Guwahati-1.

4, The Telecom District Manager,
S.R.Bora Lane, Guwahati-7. , .« .Respondents

By Sri A.K.Choudhury, Addl.C.G.S.C.

ORDER

CHOWDHURY J.(V.C)

This is the third round of 1litigation pertaining

to entitlement and disbursement of Leave Travel Concession

(LTC) for the block year 1986-89, 1990-93 and 1994~

1997. This Bench by its order dated 2.4.1997 in 0.A.No.178/96

ordered the respondents to consider the claim of the
applicant onvmerit and according to him the respondénts
by its communication dated 22.8.97 turned down his
claim and subsequently the applicant again instituted

0.A.N0.209/97 which was disposed of by this Bench

, on 1.2.2000 setting aside the order dated 22.8.97

and directed the respondents to pass fresh orders

contd. .2
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containing reasons. The respondent No.3 finally by
its order dated 4.4.2000 rejected the <claim. Hence
this application.

2. I have heard Bugum Raushan Ara Sultana, learned
counsel appearing for the applicant and also Mr A.K.Choudhury
learned Addl.C.G.S.C for the respondents at length.

Miss Sultana, learned counsel for the applicant in

course of her submission stated that as a matter of
fact the claim of the applicant was allowed by the
competent authority and to that‘ extent a confidentiél
letter was sent to the respondent No.3 bearing No.A-
13/LTC Case/Md.Khamir Ali dated 22.11.2000 with instruction
to pass the bills for LTC claim for the block years
1986-89, 1990-93 and 1994-97 but despite that according
to Miss Sulfana the payment was not made.

3. Mr A.K.Choudhury, learned Addl.C.G.S.C stated
that internal communication might have been sent to
the department to the concerned authority and on assessment
of the fact it is within the jurisdiction of the authority
not to pay the same if the same is founa not admissible
by law.

3. On the basis of' the materials on record it
is difficult to come to any positive conclusion as
to the admissibiiity or inadmissibility of the LTC
claim made by the applicant. Such matter no doubt
is to be adjudicated on the basis ofvfactual materials
on verification of the materials on record. On consideration
_of all the aspécts of the matter I am of the view
- that it is a case which requires to be 1looked into
by the competent authority and thereafteﬁzpakeigﬁpropriate
decision on admissibility. The matter relates to LTC
claim of a Government officer pertaining to block.

years 1986-89, 1990-93 and 1994-97 which requires

early resolution. Considering all the aspects of the

contd..3
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matter I aﬁ of the view that instead of keeping the
matter pending ends of Jjustice will be met if the
matter is remitted to the competent authority to 1look
into the whole issue. In the circumstances I also
direct the applicant to file a fresh representation
indicating all the facts before the Chief General
Manager, Assam Telecom Circle, Guwahati within two
weeks from today and if such representation 1is made
by the applicant the Chief General Manager shall examine
the same and resolve the issue with utmost expedition
preferably wifhin twb mgﬁths “from the daké ‘df :feceibtr
of the representation. The Chief General Manager for
that purpose may also hear the applicant and other
concerned authority and take an appropriate decision

as expeditiously as possible preferably within the

time prescribed.

Subject to observation made above, the application

stands disposed of. There shall, however, be no order

as to costs.

L\,;~————"’V/'
( D.N.CHOWDHURY )
VICE CHAIRMAN
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Begum Roushan Ara Sultana,
Advocate,

Date : /1/2002,
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Application under Section 19
of the Central Administrative
Tribunal act, 1985.

Date of filing :=

Registration No,.:=

Signature

Registrar.
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1. PARTICULARS OF THE APPLICANT ¢

i) Name

ii) Designation

$= Mdo K:halnir Ali

:= Senior Section Supertiser

ii1) Address for services- Office of the Chief Superin-

- of all notice.

tendent, Central \Telegraph'

Office, Panbazar, Guwshati-1,

2. PARTICULARS OF THE RESPONDENTS:

i) Name & designation
- of the Respondents.

L 10

26

3.

4,

1i) office address of the s- As

- Respondentse.

44ii) Address for service
- of all notices.

Ninat K\'\qmiy, Ny

t= AS

The Unibn of Indis,
represented by the Chief
General Manager, Assam

'Télecom circle, S.R, Bora Lane,
Guwehati~ 7. |

Bharat Sanchar Nigam Limited,
represented by the Chief
General Managek, Assam Circle ,

Ulubari, Guwahati-781007, °*

The Chief Superintendent.
(at present newly designated
as Divisional Engineer),
Central Telegraph Office,
Panbazar, Guwahati-781001,

The Telecom District Man'ager,
S.R, Bora Lane, Guwahati- 7,

above, - -

above.

contd. LR J 3
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3. PARTICULARS OF THE ORDER AGAINST WHICH THIS APPLICATION
IS MADE 3 :

‘Against the recovery order from the salary of

the applicant in connection with L.T,C, advance,

4, JURISDICTION OF THE TRIBUNAL :

The applicant declare that the subject matter.
of the application is within the jurisdiction of this
Tribunal. |

5. LIMITATION s

The applicant further declare ‘that the
application is made within the limitation prescribed
in Section 21 of the Central Administrative Tribunal

act, 1985,

6. FACTS OF THE CASE s

a) That the applicant is a citizen of India by
birth and at present working as a Senior Section
Superviser under Respondent Nc.2 and have rendered
servide for the last long 26 years in the Departmeni

of Telecom,

b) " That the applicant is entitled to leave

- travelling concession as per exlisting rules of his
Départment and it is constituted after every four‘
years, Accordingly the applicmt o‘_btéined such L, T.C,
within the blo'ék year of 1986-89, 1990-93, & 1994-97.

contdees 4
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In all the blocks, the applicant and his family menbers under+:
took their ‘joumey separately and submitted all 'the bills
and payment thereto were made,l:\af}l these jourmeys outgoing
journey tickets were submittéd before hand and incoming
journey tickets were submitted after return alongwith the
bills. But it 1s7m§tter of grievance that the family members
' of .the applicant while undertaking the journey for the block
1990-1993 by depositing outgoing tickets before commencement
of journey, could not produce incoming tickets due to theft
by micreants in the journey and this fact was well known
to all accompanied pilgrims of the departmental cultural
troupe. Later, the bills .submitted by the applicant in
this regard were taken by vigilance and Respondent Noi3 |
started recovery of the amount advanced as LTC and the
reason behind the recovery of amount was not communicated
to the applicant. But in case of another traveller who )
faced si:milar incident in the same joumey, the recovery
was stayed and the amount recovered from him was refunded,
while it was axisitaxiky arbitrarily running on in case of
the éppliCant. Later, the applicant came to know that ag
per instance of the later dated 13-5-94 and 19-8~94 written
by Vigilance, the Respondent No.3 was directed 'bo make
recovery of Rs.37,735/~ frot the salary of the applicant
~for the block years 1986-1989, 1990-93 aﬁd 1994-97. |

c) That the applicant states that on 25~4-92 the
Respondent No.3 asked the SS/ACS as stating the fact %The
LTC advance of Rs.12, 135/~ drawn in jmmwwsy January'92 may be
kept pending:; from recovery. If the bill not submitted withip

C!ontd. ee 5
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10=5=92 thé re;covery may be effected®. The applicant
submitted representation on 8-2-95 before the authority
on which the Respondent No.1 asked to review the case of
the ai)plicant. But it was not done. Then the applicant
referred ,the matter to National Telecom Staff Federation
New Delhi and the Secretary General of the Pederation
wrote to the Respondent No.1l on 29-6-96 requesting to
intervene the matter so that different types of treatment
were not meted out to the employees. But no action was
taken on the representation, letter by the authority.

d) That being helpless the applicant approached
the Central Administrative Tr;bmal with an application
vide O0,A, No.178 of 1996 and the Hon'ble Tribunal vide
order dated 02-04-97 disposed the original aApplication,
directed the Respondents/Competent authority to consider
the three claims of the applicant afresh on merit and
according to rules and facts after allowing reasonable

opportunity of being heard to the applicant.

e) That the Respondents vide order dated 05-06-97;
givén the applicant an opportunity to show the merit
of the case within seven days regarding his LTC bill |
for the block years 1986-89, 1990-93 & 1994-97. But ||
unfortunatély the applicant was not able to submit hi{.‘; reply
within stipulated period fixed by the Respondentéa andf

on 29-7-1997 he submitted reply. But the Respondent l\fo.3
vide order dated 22-8-97 rejécted the three claims of?

the applicant. -
{

contd... 6
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Copy of the order dated 22-8-97 passed by‘ the
Respondent No.3 rejecting the claims of the

applicant is annexed herewith and marked as

Annexure- 1,

£) That being aggrieved with .the order dated 22-8-97
passed by the Respondent No.3 the applicant approached
this Hon'ble Tribunal vide Original Application N+ 209/97
ahd the Hon'ble Tribunal on 01-02-2000 set asgide the order
‘dated 22-8-97 of the Respondent No.3 on the ground that
the same is not sustainsble as it does not cqntain reasons ,
for rejecting the letter dated 2971997 subfnitted by the’
applicanti as unsétisfactory and disposed the or-iginél
Applicaiion .directing the Respondents to pass a fresh
order containing reasons and details and communicate

the same to the applicant within two months f£rom the

date of receipt of this order,

Copy of the order dated 9&02— 2000 passed by the
Hon'ble Tribunal im Original Application No.209/97

is annexed and marked as Annexure- II.

g) That the applicant after receiving the certifiea
'copf of tthe aforesaid order dated 01-02~2000 communicated
it by representation but the Respondent No.3 vide order

dated 64—04-2000 rejected all the claims é¢f the applicant

violating the order of the Hon'ble Tribunale =

-

contdees 7

I I naeomir Ad L



-7-

h) That the applicant thereafter preferred another
representation on 27-6-2000 to the Respondent No.1 to
review his case im the interest of natural justice'which is
denied by the Respondent No.3 inspite of the clear order
of the Hon'ble Tribunal with a prayer to refund the whol_e‘
recovered L,T,C, advances, to pass the final L,T.C., bills

and to stop the recoveries forthwith.

Copy of the represeritation of the applicant
dated 27-6~2000 to the Respondent No.1 is

annexed as Annexule-~ III.

1) That . the Respondent No.1 vide order dated
27-0%9- 2000 communicated the applicant that in reference
to the representation dated 27-6-2000 his case has been
forwarded to the General Manager Teiecom Kemrup, Guvehati

for settlement of the case at his level.

Copy of the letter No.,TTES-64/LTC-K.Ali/ 2000~
2001/3 dated at Guwahati the 27-9%=2000 is annexed

as Annexure- IV,

3) That after forwarding the case of the applicant
for settlement his bills the Chief Account Officer (Cash)
0/0 the General Manager Telecom Kamrup has directed the
Respondent No.3 vide order dated 22-11=-2000 in his letter
No.2=13/LTC Cash/Md. Khamir Aii dated at Guwahati 22-11-2000
to pass the bills of the applicant aftér review the case,
but later it came to the knowledge of the applicant by

the concemed authority of the Respondents that the matter
for settlement of the bills‘of the applicant is pending

on the table of the Respondent No.3 for its final decision.

e Wawei AL coptd... 8
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k) That the applicant respectfully beg to state

that on 17-5=-2002 he preferred another representation’
reminding the letter dated 27-9-2000 to the Respondent

No.1 through Bharat sanchar Nigam Limited (Respondent No.2)
for taking necessary action and steps for passing the

bills as early as possible,

Copy of the reminder dated 17-5-2002 of the

applicant is annexed herewith as Annexure- V.

1) | That it is note worthy to mention herein that

the aspplicant is the leader of All India Telecom Employees
Unidn -(N.F. T,E.) and Circle Secretary cum Convenor of
‘Assam Telecom and during the course of his rendering
service on behalf of his Union he is actively congerned
with the problems and situations of all the officials of the
Department and hencé he is entitled"fget information or
communication through corresponding letter reg®rding his
problems £rom the persons of his concerned Union/staff

and hence he know the fact through a corresponding

letter from the office of the Respondent No.Z to the
officiating General Secretary all India Telecom Employee§
Union Cla as-III that the request of the applicant for :
settlement and passing the L.T.C. bills is mot justified
as because the Hon'ble Tribunal has not issued_any

direction to stop the recovery.

Copy of the letter dated 28-11-2001 of the
office of the Respondent No.l1l is annexed as

annexure~ Vi

contdee. 9
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m) That it is a mattef of serious grievance that.
inspite of clear order by the Hon'ble Tribunal setting
aside the impugned order dated 22-8-97 by the Resbondents
and dirécting the Respondents to pass a fresh order on |
basis of reasons, the authority cruelly recovered the
amount with 14% interest from the salary of the poo.r
applicant without applying judicious mind, lawfull

excuse and principle of natural justicé. whilé this
Hon'ble Tribunal has set aside the order dated 22-8-9'7
passeé by the Respondent No.3, the question of the
subject about recoveries from the salaries of the |
applicant would not arise. But the Respondents repeated
the same story in their corresponding letters instead of
lawful obidience and without applying lawful excuse
recovered the amounts and caused serious financial scarcity
to the applicant and his 1arge numbered family. The
Respondents has misinterpreted the verdict of the Hon'ble
Tribunal and has applied it i3 a wrong and - ' negative
perception and this action of the Respondené totally -
threats the themeof natural justice of the applicant.

7. RELIEF SOUGHT : Under the premises aforesaid the appli-

cant prays for following reliefs :-

1) that the‘ recoveries may be sboppéd
 forthwith ;

| 2) that the recovered amount should be

 refunded back with interest.
2 do_pass the three Tna] blUs g LT

contdees 10
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It is, further prayed that in the interim
deelgion .
pending ddres¥ion in the application, the

recovery should be stayed.

'8+ REMARKS EXHAUSTED : The applicant has nc other remedy

except filing this application.

9. MATZER NOT PENDING : fhe applicant further declares that
WITH ANY OTHER COURT
ETC,

“the matter regarding with this
application has been made is not

pending in any Court or Tribunal.

10. PARTICULARS OF THE I.P,0.: No. of the I p,0, 57 040L

Neme of issuing Post Office

|9 ~F-2002

Post Office at whidh payeble.

11. IIS_:'DEX ' s an index in details of list of annexures

as document is enclos=d,
12. LIST OF ENCLOSURES 3= As above.

VERIFICATION

I, Md. Khemir Ali at present working as ,Seniér
Section Superwiser, Office of the Chief Superintendent,
Céntral Telegraph Office, Panbazar, Guwahati, ’do hereby
verify that the statements made in paras 1 to 12 above

~ are true to my knowledge and belief,

FY ety e

Si%EmrE. -
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. Govte of India, ﬁ>
Department of Telscomuwunicetione,
Office of the Diviasional Engineer,CeT0- ununatly

&9 G W

tow
) {‘v e
NOe PF/Aw6/C: TeLIC/KA/ 96297/07 Dated at Guwal 1.1y the %%\,ﬁgﬁ %
b y

To

" Mde Khamiy Alle' TOA(TG),
GofeQeCunahavie781001,

Subse LTC Bills for the Llock year 198622, 1929093
SN . N
The reply as sought for vide thia office lettex Nog
PF/Aw6/CATHLTC/KA/96w97/06 dtd, 04«07=97 has not been furniage
hed within stipulated period of i0)en) days to yeronsider
your claims of LTIC bills for th= bloack yYear 1986<89,/1000,.9%
and 1994w97 in the light of the iHon'hble CAT®s Inde. oy '

Moreover, your reply as furnished vide YORE . IUey
dtde 2940797 is quits unsatisfactory end no sxpler.cion
Justifying your claims towards the ebove I{chrea) LT euor .
1s offered,

[

Therefore, all the 3(thres) claims towards w77 £op the

| Plosk year 1986w89,' 199093 & 1794wS7 prefarrsd v .is LTC bills

submitied Atdy 11wl2w0ly 27=0492 & 27w04.04 Yo vively ase
rejected totally and the amount already oxderel ‘o recovery
18 found to be in order as per dennrtmental el . ,

A‘ oy

A vy

S i
{ Sa Ta1s )
Divisional Enginacy,
C QT . G@G s ah 3 e AA00 b &

Gified bo b dvee Gopy

n %zpuokam Ava SK%FO“%
Aolvocali -
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: CENTRAL .. OMINISTRATIVE TRIDBUNAL
- SUWANAT T DENCH y '
{ : ]
o Original Application No. 209 of 97 oY
Pate of Ordert This the 1lst day of Pehbruary 2060
HON'BLE MR.JUSTICE D«N.BARUAH,VICE~CHAIRMAN
HON'BLE MR¢GeL«SANGLYINE ,ADMINISTRATIVE MEMBER
& 1. Md.Khamizs Ali. _
' Telegrarh Operating Pssistant(TB)
Office o# the Chief Superincendent, ,
Central Telegraph Office: -
Panbazar, Guwahati=l,
By Advocate Mr.B.Malakar
-.VG-
1. Union o. India represented by the
Chief G~neral Manager,
Agsam lelecom Circle, S.R. Bora Lane |
Guwahati -7, , '
2. The Chief Superintendent » :
Central Telegraph Office L i
Panbazar, Guwahati~1. ' i
3. Telecom .istrict Manager |
5..Bora-Lane,
Guwahati~T7.
L Vi, ) R .
K 2Fj%msy Advocate Mr.A.Peb Roy, ®r.C.C.S5.C.
YRR
e ‘gra ]
%WQ-
v O RDE R.
> 0 maa=2
o
TERAY .
4 GeLeSanglyine(ADMINISTRATIVE MEMBER:
’(;(?

This application relates to matter of Leave

— ( | i
1997. The w».< bills sukmitted by the applicant - o , !

not settléd or passed by the competent authority of

Travel Concession (LTC for s rt) for the Block .t ' i
1986-1989,) Block Year 19§0-1993 and Block Year 1 iuw . :

the reapondents but recoveries of the advances taken

by the applicant were ordered to be made from his , !

monthly pav bills. The applicant agita the acuicon S }}fﬁ; 3

of the'respSndents by £iling O.A«N ,178'0f 1996. 3 - o i jﬁﬂi;; ﬁ

O.A. was disposed of by order dated.2.4.1997 dlruoe g

the competent authority of the respondents to coun. .~ \ @Q.§
the claims of the applicant afresh on merit and oo
ding to rulen and fadtn after cllowing rangonally

opportunity of being heard to the applicant. fhe

respondenta had allowed the applicuint opporti«is.

b fied o b Do y
5 cunhon Ava  Sudbont
droente

contd/ -
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being heard RY letter datadg5.6.1997 and let:e jated |

4.7.1997. @ applicant aid not avail the opnL ty - “

of gubmittingd his case pafore the cespondent® rLin @ ' x h
em to him in th2 Letter

od given by th
he pelatedl
red by the res
Divisional Eng

Y submitted his

dated.4.7.1997. However,
pondents as .

This was conside

jcated bY the ineer .

eXplanati( .
ctory as commun

in his letter a 97. The

unaatisfa
atcd. 22080 19

C.T+0, Guwahatl
T™ho

ed 'this original Applicatior,

he application

nor his couns

applicant has submitt
. Hearing has

ave contested €

respondents3 h
el was

Neither the applicant

learned 8r.C.Ge.

riginal Application and writ
t the order dated.22.8w1997(knnexure

of the view tha
is not sustainz & - it

Ush ROY»

been f£ixede.
SOCO. Mf.Ao =

we have heard
ten statemenc.

and perused the ©

We are

ten statement)

IV to tl.e writ
(39

., contain reas ng the *
Lsatisfactorys

does nNo
917 submitted bo)

ide the order d

ant a9

y the applic
atedo 2208097 and I

pondents ro pass a fresh order containing

e the same tO the

datedo 29c7 ° 19

We gherefore, set a8

direct the res

,and details and communicat

reason
{thin two months from the date of rcceipt‘of

applicant w

this ordere
No order a% to

Application is disposed of.
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The Chisf General Menages
Telocom, Assam Cirole

huwashati~ 785007,
{ Thxnughtp%pax Channal )
Dated at Guwahati tha 27.6,2000

Subi~Finel peyment of LTC bille fur the Blegk wf 19-Nby &9,
1990 = 93,8 1994~97.
gir,
with zespoct, I beg to ntate the following :ww linee
for favour o7 your informstiom snd necespary ¢ on thorsawy
“hat sir, for the block of 66«87, ° Coad YA XY
! preferzea the final LTC bille o ¢he . ... ¥ £e7 ctia
Guwaheti afi.- performing the journsy by my F.-7 "¢ . 2harse
But the sgministration did not pase the bills 0 the roasuno
bapt known to the deptte

, " naly I sppromchsd &hs Hontbie oo nwoii ond
Hon'ble justics of the CAT vids D.8.No. 202 o7 Gudy epdored
the rogpondents 1o soitlo the gese withen 2 wonihu by ovil ashds

the recovery ordsrs.

Bus ingtesd of spplying the Judicinl ringd by the
Chiof Supddite CeTeDo Guwahail ong of tho :m@pmﬂﬁwn?ﬁﬁmuﬁxighﬁlﬁ.'
vide his latter No.PF/A=8/CAT=LTC/KA/O8 detods 34, 04.2000 .
rojocted $he sese ond eterted zmoovering the sdvancers ig
' in this connsction, I request your hanous -

¢ To rofund the whols roeovered lic. advencrg.
2e To pass the final LTT bllle. f
3. To stop 4F - regovezdca forth withe.

I Sopu you will kRindly roeviewy tho 4 eehuse

justice will hetowed %o a posx ‘employme of ¢ LRt

B S

Yo s FLﬂﬁﬁfuily

{ v, . ¢ RRE JsE0

s oo
GeTatini SR e Y
TN - N
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GOVI OF INDIA - 4
_ DEPARTMENT OF TELECUMMINICATION SERVICES
OFFICE OF THE CHIEF GENERAL MANAGER, ASSAM TELECOM CIRULK
ULUBARI :: GUWAHATI-731 807,

No: TTES GA/LTC-K Al/2000 2001 Dated at Guwahati t:c 27.09.2K. |

To .
Sri. Khainir Al
S50 CT/GH

Sub: Settlement /re imbursment of LYC bill claims.

Ref: your rej::esentation Dated 27.40.2000.

With reference Lo your above cited representation on
~ subjectitis inGmated that the case bas been forwarded to ¢
Kamrup Guwahati for setilement of the case at his level.

gy
K ’/ ‘ ¢ i
XQC?/
| (N.C.Das)
Asst. General Maupager 1 1)

.....
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© The Genezrsd Manager .
. BuSeNel Kavwup Distzict
Ulubarzi Guwahati= 7
T( Thﬁaugh she Proper Chennal ) _
Dated at Guwshatd the 170520004y 3
,JubsmSattlamnnt of long penddng LeV.0 biile am ot
L Mde @¢nmix ALL  Gxe Gs5e (0) | .
-_.neesm CGMT o latter MO TTE §=64/LT Goko pRE/200.  100/03
' dateds 2700942k, | '
»;Sir,, | | a B '
o Kindly xnfar o ny appk;@a?amﬁ datede 6.7 01 an
5 the subject notad above it is onse agadn prgae 1 yaNy
'»gomd office %o taks ﬁuﬁaagarJ sotion obd sts P fan passing
| pidls at your sarlizaets -
o B A Mino of zoply in this zegevd im highly
o  golieitade | ;

4_ : ’ . . . . . X ) . . . R g P _ & '1‘ o B -
wﬁncan o . , o Youre »‘: %/ ifully e
ropy of ﬁ*‘ lattﬁr d&mwm» ‘ U Hgskhand ‘i&%}g*mﬁéﬁkf

:'ﬁ26‘3”2”0’ & o o €47 olhe Bumnhobie

‘,:‘
'

igopy to the §= Chiaf Genaral Hanogex, ng@gﬁm.ﬁﬁﬁgmga
| ' CUlubari Guwahetd fox inforwating sngd He
. petion pleast. : . :

Youss Fé&ihfnlly

": ) ‘-‘L:" LETIE U ‘ ’ S L { &%d & %ﬁh::“‘i D ’{5 A" ﬂy"
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T e o BT BHARAT SANCHATY NIGAM LTD. ba
( NTA®I®H 75T I0R ) (A Govt. of India Enterprise)
OFFICE OF THE CHIEF GENERAL MANAGER,

ASSAM CIRCLE. ULUBARL, GUWAHATI-751 007,
INo.UNST-41/44 Det 'd at_Guwahatithe 28" Ncv 2001

Shri R.K.Kohli L ISR
Officiating General Secretary, ' P AR
A.LT.E.U-Class-ll, . Y A

Dada Ghosh Bhawan, v ;
1, Patel Nagar Road, W

(Opp.Shadipur Bus Depot),
New Delhi-110 008,

Sub: Long pending L.T.C. bills - case of Md.Khamir Ali,Sr.SS(A).CTO,G1s. o

Ref:- Your No.E/41 ' T.C. dtd.19.10.2001. At
T
| am directe.. to refer to this office letter no.UNST-41/1/44 dtd.10.10.2001 .

whersin it was intimated to you that the request of the official for settiement of LTC bills
v/as re-examined and it was found by GM/Kamrup that the request of the official for
passing the bill is not justified and Hon'ble Court has not issued any directian to stop the
recovery . Copy of the re-examination report is attached herewith.

o

This is for yo.:r kind information. o - oy

) « " . "’ I R "

. 'r‘.',,;}3',":{.‘f".'7'f"‘

e N LY f- 1Y 0;"‘}, okt
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{MC.Das) B ¥ -‘;f-.gg
)

v e E
AssttGoneral Manager{TT) o ORD R
Olo.the CGMT,BSNL,Assan, . 3 *23 ,
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Addl. Goats Gom.
Dtanding Counge)

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL %
GUWAHATI BENCH #3333 GUWAHATI

|

In the matter of :

O.A. NO. 228 of 2002
Md. Khagir Ali

6000000 0 AEElica.n L4

Union of India & Ors.

secosoece Reseondent . .

Written Statenents.for and on behalf of Respondents
Fose 1, 2y 3 and 4. |
| I, §+Co Das, Asstt. Director Telecom ( Iegal),
foice of the Chief General Manager Telecom. Assam Telecom

C:chle. Ulubari, Guwahati, do hereby solelmly affirm and say

as follows :

?

1o That I am the Asstt. Director Telecom (Iegal )

in the Office of the Chief General Manager, Telecom, Assam
ﬁelecon Circle, Guwahati and as such fully acquainted with
the facts and circumstances of the case. I have gone through
? copy of the application and have understood the contents
'ﬁhEkeof. Save and éxcept whatever is'specifically admitted
ihﬂthis_uritten statement the other contentions and statements
may be deemed to have been denied. I authorised to file the

Written statements as behalf of all the respondents.

ccntdoooooooo
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e That the £ respondents have Ino comments to the

statements made in paragraphs 1, 2, 3, 4, 5 and 6(a ) of

- the application.'

3
6(b)

That with regard to the statements made in para
the application the respondents beg to state that

| thé statement of the applicant that the relevant documents
- for the block year 1990-93 ( i.e. incoming journey ) could

not be produced by him as these was a theft in the train

while returning with the edltu:ral troup from Hyderabad to

Guwahati is not correct. According to the Vigilance report

;: no such theft occured at that time.

A copy of the Vigilance Officer report is

annexed herewith and marked as Annexure=I.

Regarding the case of the other travellers as

M mentioned by the applicant is not correct. That case is

" dealt with by the Department on merits.

The applicant's allegation that no communication

was made regarding recovery is not correct. The controlling

\0fficer duly informed the applicant regarding the recovery

- scheduled vide letters No. A=15/BIC/CORP/94-95 dated 17.5.04

|and No . CS/Corr/Vig/94-95, dated 19.8.94.

Copies of letters dated 13594 and 19.8.94 are

annexed herewith and marked as Annexures-II and III.

4. That the respondents have no comments to the state'-

ments made in psragraphs 6(c )and 6(d ) of the application.

COB_‘hda........}/-
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5. That with regard to the statements made in
~paragraph 6(e ) of the application the respondents beg to

| state that the applicant was given reasonable time to prove
‘the merits of his case vide letter No. PF/A-6/CAT-IRC/KA/
96-97/04 dated 05.06.97 by giving 7 days time. However,

the applicantd vide his letter No. nil dated nil received

by the department on 16.06.97 submitted irrelevant matters

not confirming to the points raised by the letter referred

to abovg. Further to award natural justice to ‘éhe applicant
the department issued a letter No. PF/p~6/CAT-IPC/KA/96-97/06
dated O4.07.97 to the applicant stating the whole facts to be
replied by the applicant within 10 days. But instead of Eiving
proper reply, the applicant referred his previous letter in

his letter dated 29.7.97.

On going through the details observation and
findings the competent authority has rejected the 3(three )
claims in-toto vide letter No.EF/A~6/CAT-IEC/KA/96-07/07
dated 22.8.97.

Copies of letters dated 5.6.97, 16.6.97, 4.7.97,
29.7+97 and 22.8.97 are annexed herewith and marked
- as Annexures~- IV, V, VI, VII and VIII.

6. That the respondents have no comments to statements

' made in paragraph 6(f ) of the application.

F T e That with regard to the statements made in paragrapls

 6{(g ) of the application the respondents beg to state that as

|

Contdececesed
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alleged by the applicant the violation of Hon 'ble Court order
does not arise as?¥ the case has been disposed of as per order
of the Hon'ble Tribunal ordes Judgement passed on 1.2.2000

in O.A. No. 209/97 by giving a reasoned order vide letter No.
PP/A-6/CAT-ITC/RA/08 dated O4.04.20 to the applicant.

A copy of the letter dated 4.4.2000 is annexed

herewith and marked as Annexure - IX.

8. That the respondents have no comments to statements

made in paragraphs 6(h ) and 6(i ) of the application.

9. That with regard to the statements made in para 9

of the application the respondents beg to state that in regard

- to the complaint of the applicant' regarding non-settlement of

© the case by the respondent no.3 does not good as the request

letter is not issued by the competent authority.

%0. That the respondents have no comments to state-

' ments made in paragraphs 6(k), 6(1), 6(m), 7, 8, 9, 10, 11,

| and 12 of the application.

S 11, That the applicant is not entitled to any relief

dismissed with costs

the

 sought for in the application and %k same is liable 0 be

verification TR
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VERIFICATION

[ < = = AR — T

I, S«C« Dasg, Asstt. Director Telecom (Iegal ),
Office of the ¥ Chief General Manager Telecom, Assam Telecom
Circle, Ulubari, Guwahati, being authorised do hereby solemnly
affirm and declare that the statements made in paragraphs

1, 2, 4, l{; ¥ /0 of tnis written statement are

true to my lnowledge, those made in paragraphs 3’/ ﬁj 7 +7
being matters of record are true to my information derived
therefrom and those made in the rest are humble submission
before the Hon'ble Tribunal.

And I sign this verification on this// th day

of December, 2002, at Guwahati.

g
(2. C-Das)
@m%%g%g%;.' 1!

Assigtant D=7 ¥oragom iLe@a.

$qu, qEn T TOF TTHETY,
Oto The Chiat +wms. Coue.wr Istectim,
gaw geamT A, w7

Assam '!‘e\Mom Circie, G suwabati-T
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CVARITFICATION REPORT IN RESPECT o 'IIH. J.

, » 1
;‘ /J ‘, ' SHRT I\I!.‘_\MIR ALT, 5G TA C.T. 0. GU ”/\HA'l'l l Om ‘(T
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i : ;iAHllCUTAR OF THE . COMPLAINT:L B e

| L v «1'1.:.1-'.u~-~ T mreevyas Uhi Jaoee e, : - T

| N Shri Khamlr Ali, o.G Tohs Cy T o GuWahaLi nubriLtcd'

R

a, LIC Bill" for- ‘the" block year 1990 9) without iurnighing mny
dlid documento/provo in uuppori of Lhe Journey

O R PR NEOT v daiten Nu. Wiy G AL "‘> A !""':-h.‘l'."."{;"
;DETAIL& OF VARIIICATION {b/U) REITEH lhﬁ KUU”f* At Bl

R R L I T S S EAT I S PR S B ~‘”“" mratheoy B v ety
,"" f“..'Thn caoe Was. forwardrd by the DFA, Circle Office,

Quwahatj Lor annsLjpation inLo ihn case on 5/9/9z° As stated
REE
by C.S. C. 7 0. Guwahati ohri Khanir Ali 5 G I A . C. l‘ 0.

LI ]

Guwdhati hqd drawn a LTC AdVancc of P 1? 1 5/-; rrom C.S:IC.T
Y0V Guwahhty Lo LTC Journey for the bJock yﬂmr ?990 9§ for his
‘TamJ]y nember,’ As' staicd he pﬁr@haued P1rst c]asé‘rallwny

A A

ot e

g e

Aon]y by rnll io b porformcd on B
15/1/99 from huwahat1 to’ Hydorahxd qnd prnducvd Jl lo Lho

(\ IXEK

2B CLTL0 buwnhati(oonLrolling Oiiiccr) Ior variilcaLiono

e
=
C
i
P
’:.
G
ot
SPS
CQ
le] 3
o
=
‘g
Q»
(o]
ot
5
=
S0
<

: e subuitted a Tinal LTC’ BL11 o 2/4/92" for” W 1J bag/- uy'fﬁ'

‘ ‘stating' the date of compLuLLon of )ou1nmy as on 26/1/92

: “Inthis fihel' LPCUBL11 " (S/1) Shpt Khamlr Ali nk.uher indicm(cu
“the lncoming Journey ticket” number from Hydordqu to Guwahatl

é ‘nor ‘enclosed” any valid" documents which arﬂ required tO‘dU‘ﬁlfy

f r/prove the incoming " Journey. Oueary Wau nadc by the C.s. C e

! :Guwahaty® rcpardinp ‘for not Jndicqtinp hi lncouinp tlkkwta '

: Jlumberaior any ‘valid documents in“his LTC BALLL Shid K. AL

“atated that® the Journey was performed by his fami]y members

on Lhe return-journey.in the 'Firgt .Classg compnPment alonpt
Mithethe group.ofr AssamiTelecom,Cultural Team! which was sent
ifrom - CGuwahati to Hyderabad: at “that time "for: 'tnkinw part in
ithe, Al1 Indig Telecom.Cultural Meet at Hyderabad held on
17/1/92, and theft case occurcd in Lhmt particular comparxmcnt
“on Lho way from IUderabad to GuWa}ati ano aJl bclonpinrg of
hJ fqmily mcmbcru mnd oLhnr mnmbcr '6f Asqam fpleconCulturml
v?ﬂ anm’ includinr Rni)way Lﬁ}kn(' otcolw%rﬁ'1ukwn nwmy by Lha'

v 'LhLQVOJ; This is the reas on, vvﬁummni put forward hy Shri Ko

| Ai, as o to why 'he was not in the ])0'1 Lion o 1ndic e hin
inconing flcket Nos. in his finwl LIC BLAL(5/2),(8/3 para- 5)a
He also stated: that the final bill of all members: of Assan
TelecomsCnltural . Team was passed by the Clrole- Oifice:,Cu,u-.'mlu.a'l:-’i

when they sobmittod their bille without Iadlcating the inconinp
T T . e T T T

le"!t/"? oo 0

‘ticket Ho.,' JRAOO ior ix amily mombwr"(fjvo ndulL and onc mjnarj
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- Team ig atailable at S/h A. His reoort does not indiaate mny
. theft case in the compmrtmenio A qtat"ment of Shri Monomohnn
. Mehi, a participant of Lho LulLurnl l*nm iq ani1nhle nt /J.
s statement also docs noL 1ndiano Lhr occurancc\of thcft

- Case din the compartment and anyhody'ﬁ accompay of any iamily
;.mombvr, of . ohri khamir A 11, with the ,Broup of quan Telecon,
(Cultural Team, to Hyderabad. The statemert of DT, (Welfnro)

_ rity at the railway checked "gate ‘at” GuwahatiincMereover:, the:
Jn&roup of the Cultural Team travelled in the®2nd Class.compart*
“"nent only“as per Sports- rule by taking-the Railway ‘tickets. for
fﬂLhL 2nd clasq only°

“below -

.yjournoyh_performed by the lamlly mcmborg'of ‘Shri" Khamir ALL

Irow Hyderabad Lo GUUQHQLL as stated Dbt Shpi Khamir Ali. The fnﬁﬁ
! [

| : - ‘)7.-

Badlway tlfkllw now. ullhnnt Anhmlltlnp mny vn1id dngun~an of

\‘.
Journey. As quch ShlJ Khudir AIL chimud that ‘his LIC L1l also f_“

sheald be plaSPd £or pn/nnmL intthesane vay ! though he has not
xnuxcaied thc incomlng ticket Nos. or: has'not subpitted- any-:
alld documento Lo prove thc Journeyo B P I AR

v "y

Correspondence wnre nQdL with the R 1lwéy Auihority

VJde this office letter No° Vig/A0>nm/26/98 dt."25/9/92, Tt 15 °
- also. conflrmod from the leLLer No. CR /Compl/GHY/92 dt 50/9/9?
+ from the Railway Authority (S/8) that the records are not aval.e ;
. Lable with, Jhe “nilwny AuLh01ity, uJ railway uuLhoriLy are maln»fx'?ﬁ
- taing th@ record upLo 6(uiX) monLhJ on}yo e '

- 4 B
st oy ST

' 0y
Tean Mnnnper's repory of Assam lalecom Cultural

Circle Office, Guwahaui(b/h) nlso iPdiQdLCu that no ihefi case
occured Jn Lhe compqrtment TA Bill of he participants were
pas Ld with Lhe'uupportinp documans of phoLo COpy of railway'
CLCkecs(I/c ticketg) which were enclosed with the 'Ta bills as
original % I/c tickets were handed over'to the railway autho-

From the 0bovn variflcatlon, it is“clear that LTC

is not correct as it could provod duv to iho polnto given

]| !r, l."

.'{_:An EEURNPE ‘l,_..',x

|- “ he

1o At o Ne family mombor; ‘of Shyi Khamir ALl pcziormcd LT
jnurney along \iLh the group of the Assanm lclccon Cultur\l

from the statement of the A U T, (WC]deF) CLTC]G Offjce,
Guwahati (8/4). o

L)

. Ho thelt occured in the compartment on lthe journcy

The aclt of l}n:!l chsie ds ot rellected in the report of the
Yeoam Manaser of Cultural qun(n/’ “A) and. in the statenent of

~ . !

/ 5

' Co_nt/‘":ﬁu oo

"‘.'-lr‘

/ al (bd\

Team. lhl is Lonfirmcd ‘from-the statement: ‘given “by Shri .. Jf{QS'“
' Pononohqw Lodhn(o/)), a participant of the (ultural Team and 5fhf”

e e = e e . N n R N -
- o L - 3 - - ~

e e
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A/5) of Shieg Monomohnn Medhi, » Participant of the Cultural

“leam and also Lhegt Case in the Comparment {g dend ed by the

A.D.T.(Wa1fare) C.0. Guwahaty in hig statement(S/Q).

3. 4s stated by Shri A1i in his Statemcnt(S/Q) in connece-
#ion of the Passing of the TA bills of members of cultural team

s not correct, A1} menboers of tho Culbtural tegn aubmiftad theip
/ :

TQﬂwith Lhe supporting documenty, ALY membarps enclosed the Photo

"copy of the tickets along with their T4 bill as original incoming

raiIWQy'tickéts Yere handed overp to  the railway.authpr ty at
the checkeq fate at Guwahaty Railway station(s/4 Para~I), Hence
the'pleag)that_TA.bills of all members of the cultural team aye
Passed without the Supporting documcnt$(as statcd by Shr;lxhapir

ALL 1n. 8/2) 14 not correct and not acceptahble,
. 4 . A o
by Tho‘accompmny of thmﬁfnmily mcmbers'og;Ali hlong with

the culturaltean 1s denied by the AT (Welfare )i ¢.0.61

(S/A'Parmw12) la referonce Lo this ofry o letter (5/7). Theacom-
pany orf family menreps of- Mr, Khanir Ali 1= not correct which
Can be confirmeq Irom the statement of Mr. Medhi ip his Statement
(s/5) | L | E
Do The stand tnkcn‘by Shyd Allg tha*vhis Tamily membery
Undaertalken Journcy'in'the Same compartment With the Cultryal
Ttean (/2 para 384) La not correct and proyed toffﬁlly Talse,

“ ~ i
Since the Cultural Leam travellaq only in the 2nd Clasg compart- ; 1i.

ment and whereas § hri,Ali ¢lained the Linal LTC vyl for First
Class uccbmmodation'only. :

6. 5FUFthQCAFIR- Was ‘mot lodged by the family menhers of
Shri Ali or by any Member of the Cultura1'TanfiﬁﬂCanection of
theft case in the'compartmont on the date as-meptgongd.by Shri
To -3 hri Khamir AL fatleq to sulmit his Tinal LTC b111
vithin fhe prescribed time linit'ioco'within one month's tipe
from the datqiéompletion'of the Journey, ' . o
CUN A3 such there i3 no any eason to. accept the LIC
claiﬁ oL Shri Khamir Ali as correct, From the uhovc.fuct, 1t is
conlirmad thay shed. Khami e ALL sulmdt g N Inlse L BLLL by any
Means which raileg I wn, Yespects dn a1y Gleps op couldqpoﬁ“ 3
Drtoduce any aceepltable evmdnnce/rm“nonm in this resard té;;édéb@-
IunlﬁCJﬁllnucmﬂyg% "

. Ag suﬁhjii ig relateq Vith the misappvopriation or a
huuc,DepurtmcntulJﬁoney, oplnion of the Director(F&A) will be
Justified in this Fegard whether the said.LTCP§£%} gﬁwﬁhﬁéﬂﬁjﬁ}ﬁ
should be passed for payment op should be r@cdbérqd‘fuiixxfrom‘
the pay or Shrd KAl by disallowin, his LIC elain fully,

/! N % P
‘m@\%ﬁ . VIGILANCE OFFICRR,
0/o .¢.M 1 |

« AsSsam Cirelse ro ~y

o P




/L GOVERIMENT 0F LBDLA 7 ﬁ}w}mx.« i flmores M

e_..--r(v\-‘

APAICTHE U 0" 'l') [ L'hi'll):"l( AT OIS
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’ Dated at Cuuahiatd Ghe L3/6/ 04,
b
[ 'l S "
(o l [T v
1d [Z’Immir ald' 'rom('r : .
.T.q “Guwahatd,
| 'wdﬂ'-t‘wuultn“ e e
nbjaq R IL Plnlmu. Lor the block yr Loud4-97,
’ ‘e ety T o '
' { ~ o Youxr: LlC CldLm fOL Ry lG,SUU/-I(Rupccu aslxteun

'IKHIMMHJ Ldva huud:nd)uu]) Sow Juurnwy Lo Trlvuudrum(ﬂmxan)

lUEi“J L6/1/94" to 28/1/94 uubmlLLed on 2//4/J4 la rejected on
tho LOllozing recasong,’

) . \
h : .

o S et e - : _
'#:;dfﬂ,"l;”qu,Qid.th'showu the outygolng journcy Lkesy
e ;'I’x'l.y:f_t};t}‘s...'_bn.jfo,rc comnencenant of the Jouridey,
o . S o iy ,
; leﬁ‘Thcrd were no - gupportling docwnunts agalnst
DR }ho iouxn 2y Rly tickoetg. !
W Hwnuu you: aLv directed to lLLUHd tho LITC aAdvance

LamLu.oy vou fo;LhwiLh Otherhlgo the same will be recovered
from your sglaryubill;in Lums wa, : //T

/
- e ./\ .
L AT
. ;:;y,é;'. Do st o “Chief uupeLinLcndcnt.
i . ] e o, e ! . -
Co et e e Contral Tolaegraph offdco,
C - N Guwohatd-701001,
, ' N 1 1oy N

o/ | 2@)” .
¥ Iy . | — C |
S0 N J BLTC/CORI s =95 alv e
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Deparmoent. of Yele COMMUHJCQLLOHQ, ' f}/’
QEfice o£ Tl CHL&l Superintendent,Cro,Guy nha /;L

v 0 0 &

¢ [

NO. C3/Coxx/VIG/94-95 Dated Guwahati, the 19-8-94,
To

The S1r.83 Accountant,
CalsOsiuwuhati~731001,

Sub e LTC cages of Sri Jlal.Dutta, T/A(aow §,.3,)
and M“d, AhquL AL, L/N,CTO,Guwahatdy
. The outatandi nglLfP advances in- respect of
the above two officials of this office should be
recoverad from their pay in lun-sum amount per ingtal-
ment feom Lhe meath of August/94 and onward 11l the
full rceovery of the outstariing advancoes as furnished
below aaainut cach off the of tlcial, Morxcover, the panc]
interest cff the aforesald advarces may be calculated
and be récovcred accordinglyef"
1) Brd OeMJDutta, ©/N, CLo, Guwahstl:— LIC advance of
mo'quﬁka% ~for the block year
/ 199093,
2) Mé, Khamly ALL,%/A,CT10,6uwahatii- LIC advance of
5.9, 100/~ £orr tha Llouck year 1900.09,
3) HMde Khemir ALL,T/D,CLO,Cuwaheti:~LTC advance of

Rse12,185/~ for the block year 1990-93,

’*vﬂxuy 1nnnxodrmamvu»brcaw:nﬂhuubuuuﬁxhcan

et o
, U
4 " (M.C.Dcb Banmﬂ
\ ’ Chicf uuperiutendcntﬂ
. 42 ;&53 CoTaO Guwahati-781001,
’ ,)/(«VD. s e

Qﬁ(’ }14 )

Copy for infonnation to : ' '

. -

1) 8rl Jonsbutta, 1/a, Cro, Guwahati
2) SrilKhamir Ali,'T/A;7TO,Guwahatio

&/ e
sl qu
e l ) \ )
. ittt Ly mliuland W
Qontrel Toldaraph Oflice,

Qrreead- 181001

—
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& . ﬂ?ﬁ@%«-}{_ ;LB%“’ i
The Chief Superintendent o
Central Telegraph- -0ffice B
jﬁlﬂ‘ Panbazax iy Ghy-1 - , ‘
7/ ,/\)C‘-.ﬂ/ R R \
i Sub. - Final Paywont of L T C Dill B
" Ref, =Youx letter Mo PF/A=6/Cat=LTC/KA/96=0T/U4 dt 5=6=97." |
6 JUT Tl : - | !

‘l4'- )
[ ‘

¢ «l(\)/ ' i

o ¢ .
i I have,to state as under:-
T ' b ' T E AL
(1) I moved the central Administrmtivn,Tribunal,_GuwdHati-Ucnch

ghoinsgt the illegal action of the Doptto xecovexing L T C advance

grantcd to me as perrules without finalising my bills. It is

stoted here that the Departmontat contested tho case ond grounds Y,
" ghown for not finalipation of billg and making rucovery wore not at » Lo

all convinecing to the Tribunal and tho Hon'ble Rribunal in dto 5

judgment in DA 178/96 di 2«4-97 has ‘stated the regsons fox ramanding . [
the matter to the Doptt. in the light of whit han been stated in [~ 1
L ho judgmnente : . ~ ' ' , i
It ig nurpriaihg'4hnfﬂydu”hépe'nbt applind -your mind to tho
bogic tmme Lsoue and by isguing the letteor underx xofexcnce  you
have ncted contrary to the findinga of the  Hon'blo Tribunal )

RS -

by haxping on the sapne atrings the letter has besn igssuod without e

touching the points inrotred and - the matterihes been :sought to' . ~
bo pushed to the vigilence o T e e

f The sctian of the Deptt. not tp pay btho bills and to ruocover f

the L T € advance wag.illegal and after passing of tho judgment It

by ithe CAT, the. BDoptt. gudgmank can nat go back to rcopen tho : ’f

m(!tt(f’ro ' '. L. coh oo ot 0 : K

Therefore, 1 request thot:omount rccovered beirgfun@ed!and'final (;

bills poid to anoe. .. . | ' AR R —
/

¢ i

ot " o

: ' C

s : ‘.'\‘

‘- tYours faithfully, .~ %

( Md Khamir Ali ) - A

i
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Co b‘lg),, m:‘/me/cmmmc/m/s%6-97/0 Dated at uwahatio }:h

PR ARA RNV N R * Y p ' ey e { :“\, q

T, i pee beppraesy M '3,:--',‘-' rren g NYTY I K PR LY 14T
Mdo Khamdir: Alia TOA(?M)D,MW L Geann foa b
Co ;GOOGquhatiu7810010 ~“"»*~*= *v,;w““““”‘ e ﬂv@*s"~
» Sub:n LIC Bills £or Block year 1986-899 1990»93 &
e R g8 gagar WO TRy SRR o

iﬁ‘émﬁéégedsion of thi offlde lettar’ NooPr/A-G/CAT-LrC/ ;
IA/9b«-9’I/O4 "acde 0.>=-06~'>'7 e 1s” “iptimated’ thmt e folloting’ a
'LaJ.ms ‘of LIC x.r':i.mbux_.(,meaum_r rejuctcd amd zamount.‘ rccovored s

ao ¢he “aarmo could ot be crtainud fox: the’ Lenaons shmm EO %
'againo Iach block yca'i:'., ST E BT MR U J‘“**'C"’ N *“’5-’-5‘- ; Vb

v A-- 5 S :,. .‘,‘ :;" ’ \\‘( . \':~ a o 3 1
Y (1) Bloc}\-fear 1986«89 R,¢916Q/-z~=- ‘Ihn dcstin;«tion iorﬁ outwurd !.-';
10mey ms ;,h:nm m 'I.‘rivrmdm.n bnarmg R]yo Tickct. NeoOOZBO .;f

t"w 00?92 ‘*nd 88306 rmd tha jom.\@yu ou.:;ht to. mva bum par.ion-
mcd by dm J;aunlly mcmboru oi. 4(1011;.) including one minon;‘.(no
.Jamc: ’d.(.kc 8 vgre, rco@;.dod nd rsc*o:md inst&lmmt was pnidod

“
Sow

‘L‘nc joumcy ahould lmva Dccn pcrfouncd on 25-—6«~»93° *‘uw o,

hcvo cnnml] od Lhca cic].c
e b

Thiaf, '.;

e arxd. wf.und mkcn £ ;,om Rlyo _zm'«.lm:.l Lty
Ji'Ln«mt he lcxmovzlccgo mE mo sanctitming auth%rttj of LXC

advancae which 15 highly frregulaxe Lvenhe you aid net intimato
the sane otthe* ‘eutho rity concernoed and amount” oL vadvances
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LAR D ST hebol & i

{2) Dlacl ‘{“"“’” 1990~931~es 12, 13540 The LIC advance wag talen

bj yau for‘aijourncy tw Hyderabad fox.6(six) Lamdly, membexs
incluuing 1(on0) mine ¥ by showing ra . lot: class? Rlyey Tdckat, ~¢:. J
Ho 3&4‘00 for ‘Dutgoing” journey tobaperfoxmod:ony 1301920 |, ‘
o 'L‘hc fi.ndl L’I‘C "b1L11*%ias ‘cubmitted on Qe04-92 £oxifse 13‘,48n/m
by g; nting LhaL ‘the incemnding j@ummj vas comlm.t.d mn, 262192
wi uuut indicate “the Lhoomdng ’joumcy ’cickot/bmof,, LR e o
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On vexirlcauon by Lho V;.gi] unco Officor,o/o le CGitT,

. nJﬂum Circle,Guwalmti, J.t vas utaLcd Umt yc.mm Lamily imembora
' perfomad Joumcj £ rom Ilydorabad o Guwahatd in ‘Lho lst:Claas
"rompaxim Nt alongwith the grmup of ‘Asdan “Telecom,Cul tural ! Team.
.: lm you wuld noL pmduco@ proofifof ratuim’ joumc; e Guwahatl,
) you cro.,.Lod a‘faloe stoxy ef of ‘eccuring.theft in!tho-compart-
5 ment and all belongings of ‘your family manbers including Assam

“TeleogomsCul tural 'l‘cm\,includinq Rl.,rtd cl;etq VF”-G cakm n my ) - }

by thiovess This fabricated gtoxy wan Luun& Lﬁibo iglﬂn no o C

‘Lho- Asgan’ Telecom Cultuxal Team tm\rullou fmn i’iyduabmd in '
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rtecond. clasaiand thay, produced, gonuﬂ rm pmof in Lheir 'J‘A billoa 4
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xmuwcu,yc.\uz. Sandly; menbers lmvn nm, ijlud any lill Lcu. “the : .3;.%
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S0 cullcd theft, casa, Ihey. mu.ld not iumishm tho Train No. f}
_ e e , Ao /' L) i
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' ).'mm the- 'xLovm 1€ prraf proves: Umt your, family mcmbcro : i*

ojd not porfomm journcy te lyderabad although a tickot for

outgoing journey was puxchaced and showm, which rnight hava been
« cancelled end refund taken fLrom Rly., On the: other hand, questien
of retum joumey did not arisc as. your fauni.ly mg:mb@m hava
' o not porfonned incemming & outgolng Jou:m‘e‘,,;s‘ ..{L ailo’l‘heroioxe,
Lho cmﬁro bill was rcjcctod nnd tho mn‘ount vag ordexed for
"t yacoverys Uore, u.\gaiu tho bill wzm .mbmiu.ud bu}}'c:m}l utipulmui
*% period of one month, Bill was submitted on. g3r04~92° Oxder for
trecovery was intimated vide this office letter No,Cf /Corr/VIG/

9495 dtdy 19-0~D44

(3) Tlockeyenr 1994=07 = e 20,790/~ sw; Tho LTC. advance vas

taoken by you for jousneyfor 7(saoven) family membexs and

bill submitted for 5¢five)  mcubers completing journecy on
~01-94 1n Privandrum and bacl without showlng tickot Nog.

foy both outaoing & tncowadng Journeyria Hoxe, ‘you fatlad 4o
produca any dycuncniary evidenco of Jowrmoyns undertaken and

an tho Lills prefexsed fter lapso of proscxibod porn 46d of

1(one) month, thercfore. the bill was rojected md recovery
adoved by giving dntlioion vide this effico letter Ho,A-15/

LRC/Coxry/94+95 Atd, 13e0-94 based on tha condltdlens of sanctlon ’f’ﬁf
1.4 4 covmvide this offilce L ettar HoA~18/LUCandv/93-94 dids
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e b, Yt Lo, (’lluputc,d nm_ 1lu~ L'L‘C bill c:\I;’ Shyl JeMeDutta,Sxe5
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S ? rOCQvored and; rccoycfcd amounts have not been rwfundod. Hig"
(shrd ‘Dutta ‘s)’ case has not been abandoned, ,the recoevery has’
only been Btoppcd tcmpoxarily and ‘furthor: actionrin this rcgard

is effing,
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~lrPrem- the aboveo whilc Lurnishing ‘LIC' bills I@r the- black .
year 1986«890 1990~93 and 1994~970 you ‘have c0mmitted manifest
erxozz and. tried ﬁo get thc ingenuine bills® passedy” which “+he .
COmthcnt authoxitics have no Othcr altcrnative butrto -xeject
the 9la5mj hnd mmount recovered as per various provisions of

3o W e
LTC huloso . WY

ﬂ,_'/‘. 3..,, e

e hOWUVOfp‘Rq dlroctcd by FhO‘IJHODJO AT 4n Oghe” No¢178/96a
you are given an, ono;Lunity Eo.ghou causc as o ‘why -tha' above.
;3 (thxee) LIC claimu nhould nmL "o Lojoctcd for the rdasons i
asslgned uhcrcina Ybux rrprcgcnuabiono 1L dnjo ‘should reach -
.io the undcrsxgnod within 16( Cﬂ) dayo of ,cceip “of this u

ey B
BRI ARNIK] |4f11 J’l ,\‘,:\_,'

clettersrkn casey no rcnrnurntntion ia Lucvlvcd within tho! «vive

s-”Ljpulatod perieds. it uill be docmcd thaL you ‘havo no axplange
“tion- o offex and, Lho final oxdor lel bc stucd ‘gtraightways
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To ' LJ}F ( JATE) ;
Thn Chief ,upvn4n1undnnt “UJl 2) JUL WOb s e
C. T,O. hUWdhdLl ~ ' o
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, Sir, ‘ : ' [

S eppnalne havingathe kind: reference-torthe- aboves citoed-y |

communxcaulan,,'l bug to lay before you tho follow;ng :

fow linen for favour ‘of your kxnd‘conuldurotiun{r“"uﬂ : I

- “The reply gubmitted by whe /g tintreforency 40 yOuUT
- arlicr communication i No. PE/A- G/CAT/LTC/kA/QG ~9.1/04 oo
dld 5e6697 . will atond  and may oldo kindly be“trsated .

b q‘rhply to tho communxcmh10n mmxlod Lo me  on: A w07=970 ¥
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" Govte of Indla,
Dopartment of To lebcomounications, .
Offica oL tho Uiviuional Lngincorac TeQeluwahatd,y

T, bpaew

Md, Khamir Aliy TOA(TG), ! -

‘i‘uubsm LTC 'DLlls’ for the block your 1986w89o 1990«94

£6]19946975 “"*ﬁ}p
, 'HW“V?L BTN

HENLS

The ruply 'as ‘sought £or vida Lhiu ofﬁicc lcttox Noa

” PF/AMG/CATWLTC/KA/Sbm97/06 Atd, 04w07m97 has not been furnige

hed within stipulated period of 10)en) days,to reconsidex
your iglaims . of; LEC; bdlla;for the block year 1986w894/1990:93

i mnd 1994a97 1n tho lighL of the Hon®blo CAT'n judgemmnﬁm/

Jfl I - )" " |:1\ !l\)'l‘\‘\’:'l
it Mor@ovara your xaply as furnlq,ad vide your lettexr
dtde 29w07w97 146 ‘quitoiungatiafactory and no explanation

Justifying yourngld;mq towaxds. thn abov s 3(thxoc) L1C. casum
tu offoxmdw *wﬂjwiuh”“p-h"‘* S : .
e AR o ' '

L iThnxaformM 2ll the, J(threo) claims towaxdm LIC for tho |

| bloak yeax 1986m894: 19°0w33 6 1994w97 proferred vide LTC bills

submitted dtd, 11m12w91& 27~04«92 & 27«04«94 respsctively:axs

1;‘rajoctod totally! amd theamount already' oxrdered: for Lecavory
- 48 ﬁound'to bo in ordar as per dmpaxtmanta’ ruleog: '
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. Thie order is issued in connection with the court'
order/judgenent passed by the Hon'bla CAT Guwahati on
01~02~2000 in OA‘N0.209/97. e
% - G,
A . (DK NATH) |
Divislonal Engineaer,

. C.T.0.,Guwahati~781001%,
,Copy Loz : :

‘ d&ﬁblo Srl 3.C.Sarma, ADT (Legal) 0/0 the CGMT, Assam Circle,
Guwahati-T7 ware.t. his letter HOLSTES=21/165/15 atda
08-03~20000 - : : : : E L )

020 ‘The GellyTe, Kamrup Telecom'Ulstrictbuuwahat1n7oloo/
© for information pleases
03, The AoQos Colot: Guwahati foxr informagiono
04, 0/C : LT N
AN . Codwe sl

A P e e R i P SRIETEEEIEEEL ok LR Ao

Aumex- X

P

Government of Indla
Department of Lelecommunications,

Office of the pivisional’ Engineer,Cro,Guwahatl-781001,
" NO. PF/N=6/CAT~LIC/KA/08 Dated at Guwahati, tnp‘bﬁ“"q‘g‘
To - ‘ e
Md, Khamit All, TOA(TG) GR-II, |
CoT.0. Guwahati-781001.,° =

Subi- LAC bills for the block yoar 1986-09,1990-93

: & 1994m974 - " 0 T

The reoply fuxnished vide your lotter dtd. 290797

ovv

/ﬁ

. B>

in responsa to this offico letter NoaPE/A-G/CATnLTC/KA/96m97'.

/06 dtde 04-07=97 is found . not .satisfactory due to tho follw

owing reasonBs . - -

(1) . You aid not fuwrnish your reply within tho stipulated
i perlod mentioned in tho letinx datad 04-07=97 which
was issuod for giving and opportunity to raconsidor -

your claimg for LTC cagas-on its mordte o

(2) Your bolated raply datod 29.07«97).docs not contaln
1 any point.wige clerificat. swrexplanation about tho
gross irregularities mentioned in.this .office lotter
datad 04-07-97. regarding your bills claiming . L1C . for -
the klock yoar 198689, 1590-93 & -1994=1997... w0
. . . . NPTV | i

t o

(3) YOuf-rébiy détcd'29~07~97 doéa not contain any fresh

fact or proof justifying the genuindty of ;the bills ..,
fqr,racqnpideratiqn-on its.merite 1 .iv oo v
(4)  Your reply dsted 29-07-97 indicates that you hava
. nothing‘to say.against.any of the.facts mentioned ..
in this office letter dated 04-07-97 which lesads |
to' rejection.of the bills.and, thexeby your reply
provides no scope to roconsider, your. LTC claims .fox
thqnblqck‘ycn:’;QGGTQQy‘199Q~93’&‘19Q47Q7of4ff@:'. .
Therefore, all the 3(three) cluims towards LIC for
the block year 1986-89, 1990-393 & .1994~97 prefarred vico
your LTC 'bills submitted dtde 11wl12-91, 27-04=92 & 27-04-94
raspectively are totally reojected and'the amounts of LIC .
advancesd in question already cxdered for recovery are found °
to be in oxder as pex, Departmantal rules, o
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